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IN THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 498/2024

IN THE MATTER OF:

SHRICHAND ..APPLICANT
VERSUS

STATE OF UTTAR PRADESH & ORS. ..RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO. 9 (M/s URBAN BRICKS
UDYOG (OLD NAME M/s HARIBABA BRICKS INDUSTRY AND
GANESH BRICKS UDYOG)

1. It is humbly submitted before this Hon’ble Tribunal that the Respondent,
M/s Urban Bricks Udyog (old name Haribaba Bricks Industry and Ganesh
Bricks Udyog) has been operating lawfully and in compliance with the
applicable environmental regulations. The Respondent operates a brick
kiln located at Khata no. 46, Khasra no. 226, Village Ainch, Tehseel
Chhata, District Mathura, Mathura-281403

2. The Hon’ble Tribunal, vide its order dated 06/05/2024, directed an
inspection of the Respondent’s brick kiln premises. In compliance with the
said directions, a thorough inspection was conducted on 31/07/2024 by the
Regional Officer, Uttar Pradesh Pollution Control Board (UPPCB).

3. It is further submitted that the said brick kiln is installed on the zig-zag

system. The referenced brick kiln has a chimney of about 30 meters height
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which is as per the prescribed standards. During inspection, biomass (turi)
was found collected as fuel at the brick kiln. A copy of inspection report is
annexed herewith as ANNEXURE-1.

. It is further submitted that to control the dust generated due to vehicle
movement at the brick kiln, arrangement of water tankers has been made
for sprinkling water. Porthole, platform and stairs are installed on the
chimney of the brick kiln for air monitoring. Septic tank / soakpit installed

for treatment of about 1 KLD domestic effluent generated from brick kiln.

. It is further submitted that to reduce dust in the premises of the brick kiln,
at some places, brick pieces have been used to convert the kutcha road into

a paved road. Tree plantation was also found around the brick kiln.

. That the present reply is being filed on behalf of Respondent No. 9, M/s
Urban Bricks Udyog (old name Haribaba Bricks Industry and Ganesh
Bricks Udyog) situated at Khata no. 46, Khasra no. 226, Village Ainch,
Tehseel Chhata, District Mathura, and Mathura-281403. The Respondent
has been operating lawfully, having secured all requisite permissions and
consistently adhering to environmental norms. The kiln operates within its
authorized production capacity of 20,000 bricks per day, adhering to both
air and water pollution control standards. The Respondent has been granted
a valid Consent to Operate (CTO) by the Uttar Pradesh Pollution Control
Board (UPPCB), which is valid until 31.07.2029. This certification affirms
the Respondent's lawful operation and compliance with pollution control

regulations. Furthermore, the Respondent has adopted Zig-Zag firing
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technology for its operations, as required by the Ministry of Environment,
Forest, and Climate Change's notification, and has installed a 30-meter-
high chimney with a platform and porthole for air monitoring. A copy of
the Consent to Operate is annexed herewith as ANNEXURE-2.

. It is further submitted that the Respondent operates on a leased land, and
the lease agreement has been executed in accordance with the relevant legal

provisions. The lease agreement is annexed herewith as ANNEXURE-3.

. It is further submitted that the Respondent is duly registered under the
Goods and Services Tax (GST) Act and complies with all taxation
requirements. The GST registration certificate is annexed herewith as
ANNEXURE-4.

. Additionally, it is submitted that the Respondent’s Consent to operate
under the Air and Water Acts has been periodically renewed, confirming

ongoing compliance with environmental regulations.

10.1t is further submitted that the Respondent has ensured compliance with all

statutory obligations as per the directives of the Uttar Pradesh Pollution
Control Board. The Respondent adhered to all required conditions under the

applicable environmental regulations and operational guidelines.
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PRAYER

In light of the above submissions, it is most respectfully prayed that this Hon’ble
Tribunal may graciously be pleased to:

1. Dismiss the Original Application No. 1296/2024 as being devoid of merit;
and

2. Pass such other or further orders as may be deemed fit and proper in the
interest of justice.

THROUGH
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YASH VARDHAN KAUSHIK

ADVOCATE

W-6 TIGERLANE, SAINIK FARMS,

NEW DELHI

EMAIL: YASHVARDHANKAUSHIK97@GMAIL.COM
PHONE: 9990226669
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 498 OF 2024
INTHE MATTER OF:
SHRICHAND
_..APPLICANT
Vs.
STATE OF UTTAR PRADESH & ORS.
..RESPONDENTS
AFFIDAVIT
an Hd\\ﬂub‘-\ -
ASnch , CHATA » *ATHFA

LKeshaw Doy P RIO_txinmoe
Presontly at New Delhl

1. That1am posted as stated above and well conversant with the facts of the present casé and as

such competent to swear this affidavit before this Tribunal.

as been drafted by our counsel upon my instructions.

2. Thatthe accompanying reply h

ontents of the accompanying reply are true and correct and the knowledge has been

3. Thatthec
been concealed therefrom.

¥ : dorived from official records and nothing material has

N

DEPONENT

N
ew Delhlon thg_z__wwmzs 2025 that the contents of

Verified on solemn affirmation at
the foregoing affidavit are true and correct to the best of my knowledge and no part of it is false and
nothing material has been concealed therefrom.
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o R \hq
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e
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To,
The Registrar,
National Green Tribunal
Principal Banch, New Delhi.
Subject- Faciual and Action ta ri in compliance of order dated 06.05.20
{2024 “Shri Vis State of U.P. & Ors.
Respected Sir,

In the above noted case, Hon'ble Tribunal has given direction as below :-

“In this Original Application, the Applicant has raised the grievance against lllegally operating Brick Kilns
in district Mathura. Submission of counsel for the applicant is that Mathura falls between the NCR and Ta)
Trapezium Zone (TTZ) and the respondent brick kilns are operating in the densely populated area by using
hazardous waste llke spent organic, solvent, oily residue, pet coke, filter press cake, plastic rubber, leather
waste etc. as fuel and affecting the ambient air quality, Learned counsel for the applicant has also referred to
the list of brick kilns against whom the closure orders have been passed filed on page no. 124 of the paper book
and has submitted that inspite of the closure order the respondents brick kilns are operating. He has also
submitted that the respondent’s brick kilns do not have the CTO and they are not following the requisite
norms.”

In the above case all mention Brick Kiln (i.e. 1-M/S Jai Shri Ram Bricks Industry, Khasra No.-371, Ujhani
Bangar, Chhata, Mathura, 2-M/S Shri Gopal Bricks Industry, Khasra MNo.-357, Ujhani, Chhata, Mathura, 3-M/5
Shri Dauji Maharaj Bricks Industry, Khasra No.-258 , Ujhanl Bangar, Chhata, Mathura, 4- M/5 Shri Ganesh Bricks
Industry, Khasra Mo.-716,718, Bukhrari, Chhata, Mathura, 5- M/S Haribaba Bricks Industry (Old Name M/s
Ganesh Bricks Industry), Khasra No.- 226 , Ench, Chhata, Mathura [Actual Name- Urban Bricks Udhyog), 6 M/5S
Pari Bricks Industry, Khasra No.-50, Ench, Chhata, Mathura (Actual Name- Pari Bricks Udhyog), 7- M/5 Jal Baba
Mohan Ram Bricks Udhyog, Khasra No.-218, Ujhani Bangar, Chhata, Mathura, 8- M/5S Jai Falari Bricks Udhyog
(Old Name- M/SS Krishna Bicks Industry) , Khasra No.- 215 A, 213, Ench, Chhata, Mathura (Actual Name- Jay Baba
Falari), 9- M/5 55 Bohre Bricks Industry, Khasra Mo.-254, Ujhani, Chhata, Mathura (Actual Name & Address- 5.5.
Bohare li Ent Udyog, Khasra No.-245, Ujhani, Chhata, Mathura), 10- M/S Jai Durge Maa Bricks Industry, Khasra
No.-621, Bda Bangar, Chhata, Mathura, 11- M/5 Madhavdas Bricks Industry, Khasra No.-194, Shajadpur Bangar,
Chhata, Mathura, 12- M/5 5ai Baba Bricks Industry, Khasra No.-116,117,118, Moghai Bangar, Chhata, Mathura,
13- M/S Pahat Bricks Industry, Khasra No.-28/2, 29/2, Bda Bangar, Chhata, Mathura, 14- M/S Baba Bricks Field,
Khasra No.-231, Shernagar Bore, Chhata, Mathura, 15- M/5 Kishori Bricks Industry, Khasra No.-262, Shernagar
Bangar, Chhata, Mathura, 16- M/5 Baba Bricks Field, Khasra No.-66 , Bda Bangar, Chhata, Mathura, 17- M/5
Bohre i Bricks Company, Khasra No.-353,170, Bangar, Chhata, Mathura, 18- M/S Shri ji Ent Udhyog, Khasra No.-
33, Ujhyani Bangar, Chhata, Mathura, 13- M/5 5hri Ram Ent Udhyog, Khasra No.-26, Ujhyani Bangar, Chhata,
Mathura, 20- M/S Patel Ent Udhyog, Khasra No.-122, Rampur Bangar, Chhata, Mathura{ Actual Mame- Patel
Bhatta Company)) are situated in Tehsil-Chhata, District-Mathura, which not falls in TTZ area. Inspection of all
brick kiln has been done by this office and it is found that no brick kiln in used hazardous waste like spent
oganic, solvent, oily residue, pet coke, filter press cake, plastic rubber, leather waste as fuel, Brick kilns are using
only biomass as a fuel. Details information in annexed in annexure No.-1. Along with complete inspection report
is annexed in Annexure no.-2",

Accordingly a factual Action taken report is being submitted with the present letter for kind perusal and
further action in this regard,

Your faithfully,

Enclosure-As Above.
Regiongl Officer
C.C. -
1. District Magistrate, Mathura.
2, Member Secretary, UP Pollution Control Board, Lucknow.
3. Chief Environmental Officer {CEC-4), UP Pallution Control Board, Lucknow, f,.a-"“
4. Chief Law Officer, UP Pelluticn Control Board, Lucknow, Raainal Disas



Annexure 1


141

364

"ﬁw.‘r‘-:“m.a;.f ]

Py

Status of Brick Kiln Mentioned in 0.A, NO.-498/2024

5. NO. Name of Bricks kiln Consent Status | Action against Bricks kiln Remark

M!S Jai Shri Ram Bricks Industry,

1  |Khasra No.-371, Ujhani Bangar, |Up to 31-07-2029 - Complied
Chatta, Mathura

= A Closure Order Issued as

2 |Khasra Ne.-357, Ujhani, Chatta, No dated 31.12.2023 of Mot Complied
i Rs.10,00,000/-
M/S Shri Dauji Maharaj Bricks i“ﬁ”;; E{ﬁ;]”ﬁu“:

3 |Industry, Khasra No.-258 , Ujhani Mo . Not Complied
Bangar, Chatta, Mathura dﬂfﬂ‘;ﬁij}ﬁ’ o
M/S Shri Ganesh Bricks Industry,

4 |KhasraNo.-716,718, Bukhrar, No E'"E:"m‘:’;g‘f]ﬁ u“‘dn " | Not Complied
Chatta, Mathura sl
M/S Haribaba Bricks Industry{Old
Name- M/S Ganesh Bricks

53  |Industry), Khasra No.- 226, Ench, [ Up 1o 31-07-2029 - Complied
Chatta, Mathura ( Actual Name-
Urban Bricks Udhyog)
M!S Pari Bricks Industry, : 3

¢ [KhasraNo.-50, Ench, Chatta, - Closure Ordér Issued on ET‘;" n:tt'; : ﬂf
Mathura (Actual Name- Pari dated 29.03.2022 N "
Bricks Udhyog) 50
MJS Jai Baba Mohan Ram Bricks cﬂff"d“ '““‘:C“

7 |Udhyog, KhasraNo.-218, Ujhani Mo - ' on Not Complied
Bangar, Chatta, Mathura 3I.IE.1{EI 3 of Rs. 10,00,000/
M/S Jai Falari Bricks Udhyog
(Old Name- M/S Krishna Bicks

Cl 0

8  |Industry) , KhasraNo.- 215 A, 213, No g zﬁr}ls;g | Not Complied
Ench, Chatta, Mathura (Actual TS
MName- Jay Baba Falari)

7




Status of Brick Kiln Mentioned in O.A. NO.-498/2024
5. NO, Name of Bricks kiln Consent Status | Action against Bricks kiln Remark

M/S S8 Bohre Bricks Industry,
KhasraNo.-254, Ujhani, Chatta,

9 [Mathura (Actual Name & Address- No m“;“ﬂ;”;:‘;’;’;&‘:f o | Not Complied
8.S. Bohare Ji Ent Udyog, Khasra o
No.-245, Ujheni, Chhata, Mathura)
M/S Jai Durge Maa Bricks Closure Order Issued by

10 |Industry, KhaseaMNo.-621, Bda No HO. EC issued on dated Not Complied
Bangar, Chatta, Mathura 31.12.2023 of Rs.6,37,500/-
M/S Madhavdas Bricks Industry, Closure Order Issued by

11 |KhasraNo.-194, Shajadpur Bangar, No HOEC issued on dated | Not Complied
Chatta, Mathura 31.12.2023 of Rs.2,25,000/-
M/S Sai Baba Bricks Industry, Closure Order Issued by

12 |KhasraMo.-116,117,118, Moghai No HO. EC issued on dated Mot Complied
Bangar, Chatta, Mathura 31.12.2023 of Rs.6,75,500/-
M/S Pahat Bricks Industry, Closure Order Issued by

13 |KhasmaMNo.-28/2, 29/2, Bda No HO. EC issued on dated Not Complied
Bangar, Chatta, Mathura 31.12.2023 of Rs.6,75,000/-
M/S Baba Bricks Field, KhasraNo.A

14 |23], Shemagar Bore, Chatta, Up 10 31-07-2029 - Complied
Mathura
M/S Kishori Bricks Industry, El““‘“ ; E{':"H Issued as

15 |KhasraNo.-262, Shernagar Bangar, No WAL 85, B ‘myasad o Not Complied
Chatta, Matt dated 31.12.2023 of

Rs.4,00,000/-
M/S Baba Bricks Field, KhasraNo
] i -Ir“ = )

16 lEE.BdaE . Chaste, Mathurs Up to 31-07-2029 Complied
M/S Bohre ji Bricks Company, EET“” gc'd;' Issued as

17 |KhasraNo.-353,170, Bangar, No MO | ok pate
Chatts. Mathvira dated 31.12.2023 of

' Rs.10,00,000/-
l_.--'i'
il I?:d




Status of Brick Kiln Mentioned in O.A, NO.-498/2024
i ]
5. NO. Name of Bricks kiln Consent Status | Action against Bricks kiln Remark
— |M/S Shri ji Ent Udhyog,
18 |KhasraNo.-33, Ujhyani Bangar, |Up to 31-07-2029 Complied
Chatta, Mathura
B M/S Shri Ram Ent Udhyog,
19  |KhasraNo.-26, Ujhyani Bangar, | Up to 31-07-2029 Complied
Chatta, Mathura
M/S Patel Ent Udhyog, KhasraNo.-
122, Rampur Bangar, Chatta, = .
20 Mathura( Actual N Patel Up to 31-07-2029 Complied
Bhatia Company)

e ——— .

e
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= Jttar Pramﬂution Control Boarg
{:—‘;‘E?’?: Building. No TC-12VW¥iti Khand, Gomti Nagar, Lucknow-226¢)
v Phone:0522-2720828,2720831, Fax:0522-2720764, Bmail: info@uppcb, in, Website: ww
Annexure 2 . e
7167647 ¥ PCB/Mathura(UPPCBRO)/CTO/both/MATHURA, 2024 v~ 31077305,
To, il - :
M/fs ' ' B

URBAN BRICKS UDYOG (OLDNAME HARI BABA EANT UDHYOG AN c
BRICKS UDYOG) HYOG AND GANESH

KHATA NO. 46 KHASRA NO. 226 VILLAGE AINCH TEHSEEL R T
CHHATA DISTRICT MATHURA,MATHURA 281403 ' Application Ya.

27412064

Consolidated Consent to Operate and Authorisation hereinafter r
Consent & authorization) (Fresh) unde
Act, 1974 and under Section-21 of the

eferred to as the CCA (Consolidated
r Section-25 of the Water (Prevention & Control of Pollution)
Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granfed to URBAN BRICKS UDYOG (OLD NAME HARI BABA £

AND GANESH BRICKS UDYOG). located at KHATA NO. 46 KHASRA NO. 226 VILLAGE AINCH
TEHSEEL CHHATA DISTRICT MATHURA,MATHURA,ZSMOS, subject to the provisions of the

Water Act, Air Act and the orders that may be made further and subject to following terms and conditions

ANT UDHYOG

1. This CCA URBAN BRIGKS.UDYOG (OLD NAME HARI BABA EANT UDIiYOG AND GANESH
BRICKS UDYOG) granted for the period from 26/07/2024 to 31/67/2029 and valid for

manufacturing ot
following products.

S Product Quantity Unit
No

I Brick-20000 Pcs/day 120000 Numbers/Day
2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

N
o]

Kind of Effluent | Quantity(KLD) | Treatment facility | Discharge point —,

Domestic 1.0 KLD Septic Tank i

(i1) Trade Effluent Treatment and Disposal :-The applicant shall operate Dffluent Trearmgnr Plant COI.ISiStin},’,
of primary/secondary and tertiary treatment as is required with reference to influent quantity all\d quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimatéd by fax/phone/email with a report in this regard to be dispatched immediately. N
(ii1) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening ete. Quality of the treated effluent shall meet to the following general and specific 'stzmdards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

L S.Ne. l Parameter ] ___Standard

12
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(iv) Sewage Treatment
reference to influent qu

369

and Dispogg)
antity ang qy, Plicant shall provide comprehensive STP as

stopped immediate| : Ity.In ¢ S d
dispatched immedia)t,etd this Board h&;t ase of stoppage of functioning of STP, prody

(v) The treateq sey
continuously gq as

# The app is required with
ction has to be

0 be intimated by fax/phone/email with a report in his regard to be

age shall pe reuged ;
to achieve the qu

N gardening as far as possible. The STP shall be maintained
ty of the treated sewage to the following standards.

‘* |Standards ‘,’—:‘]
6.510 8.5 j

quali

! 30 mg/l

3. Conditions I 100 mg/!

' under Aijr (p. o

i) The applicant shal l::e(?r:ven‘ﬁo’“‘mnd Control of Pollution) Act -1981 as amended :-

equipment as required wi ollowing fuel and instal] a comprehengive control system consisting of pone

continuously s ag Wl?h reference to generation of emissions and operate and maintain the same
§ to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel| Stackno | Control Height of |
Pollution Device ' Stack |
Source
1 Brick Kiln |Wood/Toori| 1 Particulate.| 30 Meter
/Coal Matter above G.L.

Emmission Quality Standards

S No. Stack no - Parameters Standards
1 1 Particulate Matter As per norms

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately

it wi f restricted fuel.
Y The unit will not use any typeé © ‘ -
5:3 Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure aoic

: ed for meeting the ambient noise standa.rds f(?r night anfi day time as prescrihed for respective
requlje (Industrial Commercial, Residential, Silence) which are as follows :-
areas/zones ’

ay lxl)e . Otll .00 a.m- 0 0.00 p-m-, 1 (] [

———

,—W Indl;;trinl Commercial | Residential Silence
I%t;lil;c level in Area Area Area i
db(A) Leq — Day |Nigh { ]
y [Night| Day |Night .
! Time | Time | Time Tirgne Day N}ght
L —— [ 75 | 70 | 65 | 55 | 55 | 45

mitted by the Industry/Unit as Applicable -
.V of Environment (Protection) Rules, 1986
the CCA, photog/rapfcll'E/EIE/APCS/Waste Storage v
. add anv ti Areq,
(ii) Quarterly cOP rity reserves the right ©© c}-mng;cm(;n]eral conqdn':/' ime any conditigy, of thig
5. Competent Autho ith the following SPCC’ﬁc : ,g,...,a u..,.,.,,.l 10ns. Non compliane '8
6. Unit has to comply W £ tho Watar Ane A 27 U end g, ¢ of
. lal 8 Y

. aLIR Y §4
ioInne
. A '.“.,\(HL‘
thie A on

- —
cuments to be sub
atement in Form
liance reportof

4. Essential do
0 Environment St
CCA.

L RIRO

~
“—a
i
N aw



Transboundary Mg
ovemen
7. In compli .
iy pliance to'the'G.0 19 it i '
vironment, Forest -and C 1 ) egal action under the aforesaid Acts a "

per the SOP avajlab]e gt ngflate Change, Uttar Pradesh ¥ pepartment ©
X " . You are directed to develop MiyaW?

t'http‘//w
L a ', 'W-u N s '
pecp.in/TrainingSession.aspx for ensuring timely compliance oF

this directi
On, you are h
‘hereby directed:
ted fo submit a bank guarantee with minimum validity of 07 year of (¢
(Rs. Fifty Thousand

amount equival
ent to thy cred
Only) whi & sum of initig
ichever j B itidl consent f :
compliance of t}:‘ls more, within 30ilays fr nt fees (Air and Water) or Rs. 50,000/~
2 ¢ of this direction, your g om the date of issuance of this certificate: [n case of non~
. If the unit uses the gmund, your ;.:J‘“m will be revoked by the Board

then the industry will have to :Jl:tt:'r aiid requireg the permission from SGWzl-‘x/CGWA for watet abstraction
responsibility of the industry to m» No objection certificate for abstraction of ground water: It will be the
competent authority and submit toct%? BlS wilh fhe various conditions of the NOC obtained from the
& Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The appli : :

month ﬁir::‘gnet]:hbzlrlﬁst analyseq the samples of effluent/emission/hazardous wastes at least once in a three

2. The applicant shail hory reconged;by the MoEF and shall repott to the UPPCB.

outlet for the di waver, 8ol Wlthout the prior consent of the Board bring into use any new or altered
or the discharge of effluent origases emission or sew4ge waste from the unit.

3 Treated Industial waste water and:domestic waste water shall be disposed jointly at one disposal point.

The applicant shall provide discharge measurement equipment at final disposal point.
rt of stipulated

comply with conditions of this CCA and submit compliance repo
point of time,.it i found that the industry is not

4. The applicant shall strictly
d by the Board, legal action

ys of receipt of this CCA. If at any
edscofiditions or any further direction/instruction issue

ains etc. must be leak-proof
d outlet points. Air Pollution

conditions within 30 da
complying with stipulat
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/dr:
6. The industry shall provide uninterrupted entry to the STP/ETP inlet an
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
f inspection to the Board's officials.

7. The industry shall provide Inspectioanook at the time 0
3. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to

occur in excess of standards laid down, such information shall be reported to the Board's offices and all
fices. In case of failure of pollution control equipment, the production process connected

other concerned of
to it shall be stopp®
9. The industry shall opera

only.
10.In¢

te in a manner soO t

ture productivity, human habitation etc. by the operation of ind

1 the industry with immediate effect and such information 11;) 11118»:)’
. . S a ¢

pensation also in such cases as decided by

ase of any damage to the agricul
roduction i

it shall be jmperative to stop P .
reported to Board's offices. The industry shall be liable to pay com
the Competent Authority. o
11. The applicant shall apply pefore the 60 dayg of expiry of CCA or any change in product;
production capacity/manufacturing process/capacity enhancement etc. or any change in efﬂmlct;on types/
i 4 nt .
point of emission point o iioharge
12. The Board reserves the right t0 revg e

may be necessary-

add/modify any stipulated condition issued g,
ng with CCA
» a8

Specific Conditions:- b all ¢
, . ; om ly w1 :
1. The Brick kiln shall comp - uthority

' s
EnvirOnmcnt Jmpact Asse:s !

e

4 with immediate effect.
hat all emissions be emitted through designated chimney’/stact |
’ acK
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¥
5. Entire moving area aro . S
E i i Bgrick " ‘:;z:al:ie::s ;A kiln shouldﬁh&paved with the bri::ks to minimize the fugitive dust
. Brick ki i s o o G
t3imes. iln shall install/maintain ﬂ% gas monitofing platform/port hole/ladder attached to stack at all
( A _Bmk kiln shall submit quartefly monitoringsreport of stack and ambient air quality from a
certnﬁed/approved/NABL accreditgd Laboratory.

5. Brick }.uln shall use good quality pu; verized coal-only for firing. This consent shall be deemed void if any
unaut.honz_ed/restricted fuel like rubby /scrap/tyre/ oily'vt?;sidue/ pet coke/ plastic/ leather cutting etc. is used.
6. Brick kiln shall ensure adequate plantation of trees/shrubs and maintain green belt along with proper
system for water sprinkling within its premises.

7 Brick Kiln shall comply with Solid Waste Manag
Waste Management Rules, 2016.

8. Brick Kiln shall submit Environttiental Statemen
(Protection) Act, 1986. '

9. This consent is valid only for praducts and
approval before making any modification in pro

ement Rules, 2016 and Construction and Demolition

t in prescribed form as per Rule 14 of Environment

Brick kiln shall obtain prior

quantity mentioned above.
duct/process/fuel failing which consent would be deemed

void. y
| 10. Brick kiln shall not operate D.G set without acoustic enclosure. .
i 11. Kiln shall abide by directions given by Hon'ble Supreme Coutt, Hon’ble High Court, National Green
i Tribunal, Environment Pollution (Prevention and Control) Authority, Central Pollution Control Board,
1

TTZA and Uttar Pradesh Pollution Control Board for protection and safeguard of environment from time to

time. .
de:pétinission to this office issued by Zila Panchayat, GST and Mining Departiment

12. Brick kiln shall provi

within three month from date of issue of this consent to operate. ‘

13. Brick Kiln shall be operated in such a manner that ambient air quality sho

14. The brick kiln should installed lightning arrestor as per the PWD norms or any ot
lightning attack.

brick kiln to avoid the damage to stack caused due to

15. Compliance report of this consent order must be sent to this office within two months.
16. Ash content should be used for low lying land filling in a scientific manner.

| 17. The brick kiln must ensure full compliance of prescribed emission standards as notified by Ministry of

Environment and forest, Govt. of India via serial No. 74 of Schedule I in notification no. GSR 543(E) Dated

i 22.07.2009 issued under Environment (Protection) Rules. 1986 and as Amended.
‘ 18. The brick kiln should regularly maintain Air Pollution Control System (APCS) so that it meet stipulated

standards.
19. The brick kiln shall be comply the conditions regarding fly ash utilization notified by MOEF & CC

Govt.of India from time to time.
20. The Brick Kiln shall be converted as per jig-jack technology before next season.
21. Brick Kiln shall be used at list 20% bio briquette as a fuel as per availability Order given by Hon'bl
- g

N.G.T. in case O.A. No. 118/2013 Vikrant K ; ad Vs i : '
Pollution) Authority and others umar Tongad Vs Environment (Prevention and control of
22. The industry shall meet the following National Ambient Air i :

Day time (6 AM to 10 PM) - 75 dB(A) : Quallty standards in respect of Noise.

Night time (10 PM to 6 AM)-70dB (A)

23. Brick Kiln is liable to pay compensation for any environmental damage caused by i
Hon’ble Supreme Court, High Court, National Green Tribunal, Central Pollut; sed by it,
Pradesh Pollution Control Board. ' ution Control

524. The applicant shall make an application along with prescribed fee for grant of
o T stant of renewal of
consent at

uld not be adversely affected.
her standard design for

e el eSS A e

as fixed by the
Board and Uttar

15



y 3
endments/revisions mad% by the BoMCPCB/MOEF in the APCS/emission/stack height
/ 25- Any am ) Al

‘ ts/Tevisions,
tandards shall be applicable to the?prick Kimfmm the da'tc of ;uch a'meggzgzr; : I;:V;;,t;:sbmk "
| 526 The Brick kiln will submit revisedjease deedanagmomh prior to :h evexpilry o same, Ao
j fa{ls to submit the revised/extended-li%&se deed on%?%hnth prior to the expiry s

consent fee deposited by the Brick § !

n wiu«smﬂiféif&feited and the brick kiln will have to apply fresh

onsent along with the requisite conflent fee.. : R
;c"l. The brick kiln will not start any tiining ac&vi;;y% Z-8 Vltze;}tll 31:522::;; ::;::;Z ednfor caid purpose, The

. .y ‘. \ HEAHY ol mpe

out obtaining Environmental Clegrance from the | Ot kR S h v

\};nrtilgk kiln will o%ta'm Environmental:’*ﬁlearance~under RIA notification for mining of brick clay to [
raw material for the manufacture of Bricks. b !
28. The Board reserves its right to mpflify above conditions or stipul
revocation of this order, in the interest of environment protection.

: i trol
29. Ensure the compliance of O.A. Nb.-93/2021 Mukesh Kumar Aggarwal V/s. Central Pollution Con
Board dated-09-05-2022. d '

ate any additional conditions including

i notificati F dated-22.02.2022.
30. Ensure the compliance of notification of MOEF dal : o3 ' il
31. Ensure the compliance of Hon'blé Supreme Co‘urt,legh Court % NGT given time to time
32. Ensure to compliance of CPCB direction given time to time.

33. As per the notification of MOEF Govt. of India dated 22.02:2022 t

he aforesaid brick kiln should be
converted in Zig-Zag/Endused draft/Natural draft before next season of operation of Brick Kiln i.e. (Up to

February-2024). failing which this CTO deem to be void automatically without prior notice

34. As per Hon'ble NGT Order operation of Brick Kilns shall be allowed from Margh to June only.
35. The Brick Kiln must produce bricks as per CTO permission only.
36. The moving area arourfd¥i¥#idin Brick Kiln must be paved.

37. There should be arrangethéﬁf for water sprinkling on earthen surface inside the premises of Brick Kiln
unit, moving area during operational hours to prevent dust qmission. ' E
38. The Brick Kiln operators should develop a buffer zone cover along the periphery to arrest fugltlve
particulate matter from spreading out. :

39. The Brick Kiln must be covered permissible agriculture fuel.

40. The Brick Kiln should be fixed a display board with all the details at the entrance of the unit,
41, Not with standing anything contained in this conditional letter or consent, the Board hereby reserves the
right and powers under Section 27(2) of the Water (Prevention & Control of Pollution) Act, 1974 and its

amendments thereof and under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and its
amendments thereof to review any and/or all the conditions imposed herein above and
variations as deemed fit for the purpose of the Acts by the Board.

42. This CTO is valid for only approval production capacity 20000 BRICK/DAY

43. The Brick Kiln will be deposit the balance of E.C, (Environmental Compensation) with in three month
/ 44, In case

of failure to comply with any of the consent conditions, the consent order issue
automatically revoked without any notice on this behalf

}’

to make such

to you stands

P an ka J Digitally signed

! gy Pankaj Yadav
‘ Yaday! - ~Ea o
Regional Officer
: ' MATHURA
Copy to: |
Chief Environmental Officer (Circle-4), U.P. Pollution Control Board, Lucknow Pankaj Dl i
Yadav iy

R noinhnl Nffinnw
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! 1. Tegal Name FP“(—ESHAUBéV T ——
N AV ——e e O ——
i 2. |Trade Name if any URBAN BRI(‘KS UDYOb S T |
3. [additional trade names, if T
! any 1
e &psﬁauon of Business Proprietorship T — —
AT — - e
5. |Address of Principal Place of | Building No./Flat No.: Anch -
E Business Road/Street: Unnamed Road ,
| | Nearby Landmark: PAKK| SADAK :
i ‘. Locality/Sub Locality: KHATA NO 00046 KHASRA NO 926 ‘
li City/Town/Village: Aincn
, District: Mathura
| State: Uttar Pradesh
‘ PIN Code: 281401
-
1 |
; \ e e e e
| GO = ¥ ~— |
\ SRR
LLp] e |
\ 5. |Date of leblfﬂy 0”9_2»"‘»?_2‘? SN "“""“*“""""'TF'—”"‘“’]Not }\ppm .,ll;!. - !
TR - - 102/2024 o BT
|7 Period of Validity From __M____‘_lff'f’_?_/? ST ik ‘
e T,‘l:ype of Registration Regular '
1 h‘:'-a—rtncuiars of Approving Uttar Pradesh - — o
g;g;;a{u,e | g
"1 Signature Nol - |
00D$ '
o 33'1'{:(5:‘ A wZV\?ORKw _ =
S Date. 2024, 02 08-117 01:06 IST R -
\Name Ravindra Kumar Shukla ~ T
Des@“““"" o ASbi‘aldH"/OIT1H;:S:‘IO{I{‘5 R -
J & e B TSNS T s s I
Url%dncuona\ Oftice KOSIkaLi 1 Suclor s T ;
D —_— 9 ot e -
F\L of issue of cmmcate 03/0 )e /(\24 - *;.l.“-,;, e '
Nole The B o S = e ————— nags in the Sale.
"QIstalon certificate | is required 1o be profmnently mc,played at alt plabe‘i of busines
Thisis o srystem '-Jcl';(.r'.a- B T ranted

Annexure 4

Registration Number ¢ 09CRDPK’~76481'

g -

Government of Indigy
Form GST REG-0g
[See Rule 100))
Registeation ¢ ertificate

“rated digital|
on 081021207 "
n a:ozu.uza by the SUisdictional au

~—

gned F’\qu*tratmn Certificate issued based on the appr
thority.

;w-al of apptication g

\

75
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A
nnexure A

wwom o)

ices Tax ldentiﬂcation Number: 09CRUPK5648F124

of Additional place of Business(s) - .

petalls
KESHAVDEV

Legal Name :
URBAN BRICKS UDYOG

Trade Name, if any

aces of Business in the State

Total Number of Additional Pl
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Annex\". 8

out THX dentification Number: 09CRUPK5648F124

KESHAVDEV P B
if any URBAN BRIC_KS UDYOG
petails Of proprietor
S Name KESHAVDEV
é Designation/Status PROPRIETOR
Uttar Pradesh

Resident of State
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 498 OF 2024

IN THE MATTER OF:

SHRICHAND
...APPLICANT

Vs.

STATE OF UTTAR PRADESH & ORS.
...RESPONDENTS s L«Lo\

KNOW ALL to whom these presents shall come that I,K‘*sl\‘N Dﬁv peay ""i,"" RO

Khpnass i 226 _the above named Applicant do hereby appoint_
ASOCN, CUATA, Aiadinse  YASH VARDHAN KAUSHIK
(D/5882/2022)
ADVOCATES

W-6, TIGER LANE, SAINIK FARMS 110080
PH.: 9990226669, EMAIL: YASHVARDHANKAUSHIK97@GMAIL.COM
(hereinafter called the Advocate/s) to be my/our Advocate in the above noted case and authorize them:-
To act, appear and plead in the above-noted case in this Court or in any other Court in which
the same may be tried or heard and also in the Appellate Court including High Court subject to payment
of fees separately for each Court by me/us.

To sign, file, verify and present pleadings, appeals, cross-objections or petitions for executions
review, revision, withdrawal, compromise or other petitions or affidavits or other documents as may
be deemed necessary or proper for the prosecution of the said case in all its stages subject to payment
of fees for each stage.

To file and take back documents, to admit and/or deny the documents of the opposite party.

To withdraw or compromise the said case or submit to arbitration any differences or disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings.
To deposit, draw and receive monies, cheques, cash and grant receipts thereof and to do all

other acts and things which may be necessary to be done for the progress and in the course of the

prosecution of the said case.
To appoint and instruct any other legal practitioner or person authorising him to exercise the

power and authority hereby conferred upon the Advocate whenever he may think fit to do so and sign

the power of attomey on our behalf.
And I/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate

or his substitute in the matter as my/our own acts, as if done by me/us to all intents and purposes.
And I/We undertake that I/We or my/our duly authorised agents would appear in Court on all

hearings and will inform the Advocate for appearance when the case is called.
And I/We the undersigned do hereby agree not to hold the Advocate or his substitute

responsible for the result of the said case. The adjournment costs whenever ordered by the Court shall

be of the Advocate which he shall receive and retain for himself.

And /We the undersigned do hereby agree that in the event of the whole or part of the fee
agreed by me/us to paid to the Advocate remaining unpaid he shall be entitled to withdraw from the
prosecution of the said case until the same is paid up. The fee settled is only for the above case and
above Court. 1/We hereby agree that once the fee is paid I/'We will not be entitled for the refund of the
same in any case whatsoever and if the case prolongs for more than 3 years the original fee shall be
paid again by me/us.

IN WITNESS WHEREOF I/We do hereunto set my/our hand to these presents the contents of
which have been understood by me/us on this ___ dayof, 202§ Accepted subject to the terms of fees.

ADVOCATE CLIEQI

“onRleli
pEATRY

e, %4
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